
IN. ·rHE CENTRAL ADi'1INIS'fRA'riVE ·rtUBUNAL,JAIPU« BENCH,JAIPUrt. 

Date of Decision: 11.9.2003 
OA 405/2J03 

Ami Lal Yadav s/o Shri R:1m Sw:lr·:i·.JP Yadav r:'•J 71/299, Near Kendriya 

Vidyalaya No.5, t1ansarovar, Jaipur. 

• •• Applicant 

Versus 

1. Kendriya Vidyalaya Sangathan, 18~Institutional Area, Shahid Jeet 

Singh Marg, New Delhi, thr.::>Ugh its Commissioner. 

2. Assiatant Commissi.:mer, K.VS, Regional Office, Bajaj Nagar, Jaipur • 

• • • Reaponjents 

COAAM: 

HON'BLE MR.M.L.CHAUHAN, JUDICIAL MEMBER 

HON' BLE MR .A. K. BHANDARI , AOI."liNIS'r.AA·r I VE i"lEMBER 

For tne Applicant 

For tne Respondents 

Mr.Manish Bhandari 

ORDER (ORAL) 

·rne applicant has file-d tne present OA against the impugned order 

dated 8.4.2003 (Ann.A./1), whereby he h.:ls been transferred from Narnaul to 

Kota, aoo has prayed for the following relief : 

2. 

"i) By .:1n appr.:>pri.:lte •Jrder. or dir~·::tion the impugned ·Jrder of 
transfer of tne applicant by which he ha.s been transferred from 
Narnaul (Haryana) to .t\ota (Raj.:lsthan) oe gu:l3hed anj set aside 
and the resp.:>njencs be •.JJ:.'de~:.·ed t•:J aalt back the applkant to 
Narnaul. 

ii) In the alternative, the respondents be dit:eeted to post the 
applicant at Rewari where the post of m·r En~lish is lying 
vacant." 

·rne ground taken by the applicant for challeo;tin3 the impugned ot·der 

is that the impugned order has been passed in .Jrder t.J a.::cumm.:x:at~ vne Smt. 

N.t'1itra, PG'r English. Now, as said Smt.Mitra has sought pt·emature 

retirement in tne ronth •Jf .June, 2003, just before the start of new 

session, vac.:1ncy is available at l'iarnaul, where the applicant can be 

adjusted/retransfet'red now. It is further stated that in this regard he 

has als.:- m~de repre3entation (Ann.A/3) to the Joint Commissioner, KVS 

Head::;Iuarters, New Delhi, which has not been decided s.;, far. ·rhe learned 

counsel for the applicant sut:mits that his client will be satisfied if a 

direction is given to the competent authority t.:, de.::ide his representation 

at this stage. 

3. In view of what nas been st.:lted ao.Jve an::i withvut going into the 
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merit of th.c case, we are of the view th~t let the applicant make a fresh 

representation to the Conwiaaioner, KVS, New Delhi, within seven days from 

today, by Speed Post .in ·.Jrder to avoid delay, and in that eventuality the 

Cornmisai..:>ner, KVS, New Delhi, is directed to .x,nsider the case of the 

applicant sympathetically takin9 int..:> ao:x:.:mnt the grounjs raised by tne 

applicant in his representation, m:~re p:trticularly when the post of l'GT 

English is lying vacant at KV, Narnaul, and KV Rewari, and pass a reasoned 

and speaking order within one m:>nth fr,jffi the chte of re·::eipt of such 

representation. With these •JbServations, the GA st.:tn.i3 di.:;p:~sed of at the 

stage of admission. 
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